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The six demand. of the Union are 
BS follow.:-

(1) Implementation of the recom-
. mendation. of-

(i) Workshop. Committee; 

(Ii) Store. Committee; and 

(iii) Uniforms Committee. 

(2) Revision of pay scales of-

(I) M, T, Drivers; and 

(ii) Teiephone Operators, 

'(3) Reduction in duty hours of 
IChowkidars. 

(4) (I) Revision of overtime rates; 
and 

(ii) Grant of nine effective holi-
days for operational stal!, 

,( 5) PrOmotion to the extent of 
50% to non-gazetted super-
visory posts, purely on 
seniority basis; and 

(6) Cre. tion of posts of Senior 
Clerks/Hoad ClerkslSupcrin_ 
tendents, on the basis of 
yardsticks prevailing in other 
Departments like Income-tax, 
p, & T, etc. 

Decisions have already been reached 
and communicated to the Union in 
respect of their demands Nos. l(il) 
& (iii), 2(i) & (ii) 3, 4(1) & (ii) and 
5; thp remaining demands. viz. Nos. 
1 (i) and 6 have far reaching implica-
tions and ore under examination. 

Sarar Mills In Bihar 

2586, Shrl Vlshwa Nath Pandey: 
Will the Minister of Community 
Devel..,meat and Cooperation be 
pleased to state: 

Cal whether It is a tact that the 
'Govcrnment of Bihar have urged the 
Centre for establishing some Co-
operative Sugar MiIls in the State of 
Bihar; and 

(b) if 80, the reaction of Govern-
ment thereto? 

The Deput1 Minister III the MinIIt-
tr, of Communlt, Development IID4 
CooperatioD (Shrl B. S. Murthy): (a) 
Yes, Sir . 

The Government of Bihar haw 
sponsored 11 applications for the 
establishment of new cooperatin 
Bugar factories. 

(b) The applications received from 
Bihar will be considered along with 
applications from other states when 
the next batch of new sugar faclories 
Is taken up for licensing. The appl\-
cations are under examinatio1).. 
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Ezc1asioll of Some TrIbe!J from Lillt 
of SehedaJed Trlbe!J 

Z589. Shrl .... hllllllth Sblrh: Will 
the Minister of Socla1 Becar1t,. be 
pleased to state: 

(a) how many States have lug-
gested to the Centre to exclude some 
tribes or caste. from the Ust of 
Scheduled Tribes a. they are fairly 
developed and has 1\0 distinctive 
tribal traits; and 

(,b) if so, the details Of such sugges-
tions Bnd action taken by Govern-
ment In the matter? 

The Depllt,. M1DIster III the Depart.. 
melll of SOcial SeeJlrlly (Shrlmatl 
CIlandruekhar): (a) and (b). The 
whole question of revision of lists of 
Scheduled Castes and Scheduled 
Tribe. WBI placed before the Advl-
lOry Committee for revision of lists 
Of Scheduled Castes and SeheduJed 
Tribes constituted by Government . 
The Report of the Committee Is 
under consideration. 

Moral Lilies LtmI&ed, 80m"'" 

mo. Shrl NarellClra Sillp Mahlda: 
WIJJ the Mlnloter of Tra.uporI be 
pleased to state: 

(a) whether there i. any proposal 
to take over private share. of Mogul 
Line. Limited, Bombay and merge it 
with tbe Shipping Corporation of 
Indla; .' 

(b) If 110, the details tbereof; and 

(c) If not, reasoM therefore' 

TIle MIIIMter of Transport (811rt 
RaJ Bahad1U'): (a) No. Sir. 

(b) Does not arise. 

(c) It is not considered fea.ible due 
to commercial II wen all administra-
tive consIderations, to merge Mo,w 

Lin.,. Limited with tbe Shipping Cor-




